HIGH COURT OF JAMMU AND KASHMIR A'E SRINAGAR

% K *

Subject: Scheme for ‘Coordination Meetings’ at Districts Level,

Order

o - | |
No. S20 " RG/ Dated: 14.07.2021

Judiciary 1s the most important component of the justice delivery
.‘a_\":ilCl;l. however there are other important stakeholders too  viz., the
Government, the Policé, Jail Authorities and Prosecution wing, who also play a
vital role to support the judicial system. Judiciary alone cannot stand and work
in isolation effectively and cfficiently, without the wholchearted support of
other stakeholders. It has been observed that owing fo lack of appropriate
mechanism for ensuring coordination among all the stakcholders involved in
justice dispensation, a judicial officer is unable to work up to its optimum
potential. In order to strengthen the justice delivery system it is desirable that
all the stakeholders work in tandem with each other to maximize the judicial
output. Therefore, it is considered appropriate to have regular meetings of all
the stakeholders where all can discuss their problems and work out solutions to
enhance the efficiency level of the judiciary without causing any disturbance in
the ordinary working of the other stakeholders. Accordingly, the following,

mechanism is dircected to be put in place:

I. A meeting known as ‘Coordination Meeting’ of all stakeholders viz.
Deputy Commissioner, Senior Superintendent/Superinteéndent of Police,
Public Prosecutor and Superintendent of the Jail or any other relevant
authority shall be held at the end of every quarter of the year on a regular

basis with the Principal District Judge and the Chief Judicial Magistrate

in each district.
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The coordination meetings shall be called by the Chief Judicial
-Magistrate on the direction of the Principal District Judge and chaired by
the concerned Principal District Judge. These shall be held at the District
Court Complexes at any time convenient (o all tlie participants without

alfecting the normal business of the participants.
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3. The Principal District Judge may co-opt any other person in such
coordination meetings who is considered appropriate for rendering

valuable assistance in fulfilling the purposes of such meetings.

4. In the coordination meetings the participants ‘shall discuss the issues
concerning ways and means for effective, efficient and timely rendering
(‘ﬂ'jfnsticc to the litigants, the infrastructural and other local difficulties
faced by the judicial institutions at all levels in the District; and ways

and means of developing and improving the systeny as a whole.

5 The Chief Judicial Magistrate shall act as Sccretary for the coordination
meetings and all the sccretarial communications with regard to the
meetings shall be managed by him as per the instructions from the

Principal District Judge.

6. The agenda for the coordination meetings shall be drawn well before the
scheduled date, at least a week before and shall be circulated among all
the participants under the signature of the Chief Judicial Magistrate.

* Other participants may send suggestions regarding the agcﬁda of the
meeting, which may be considered and included in the agenda by the

Chicf Judicial Magistrate.

7. The Minutes of the meetings and the resolutions passed in such mectings
shall be recorded in the ‘Minutes Book™ specifically maintained for the -
purpose and shall be signed by all the participants inch'uliug-lhc co-opled
participants. The -Sccretaly shall submit a copy of minutes and
resolutions to the Secretary to the Adlllinistlialive Judge of the District
for being placed before the Administrative Judge. The minutes and
resolutions shall be shared with all the participants to ensure effective
follow up of all the actionable points. A copy thercof shall also be sent
10 the Registrar General and the Secretary to the Government,
Department of Law and Justice for monitoring the implementation of the

actionable points and the resolutions thereof.

8. In the subsequent coordination meeting a report shal] he presented by i
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decretary as to action taken and progress made on the actionable point
; & : s

of the previous meeting which shall be considered in the meeting bef
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discussing the agenda for that meeting.
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9, The participants shall, in some appropriate and urgent tases, be
authorized to make recommendations for such actions which may not be
related to them or those beyond their control” and competence. Any
resolution making such recommendations shall be sent to the Secretary
to the Hon’ble Administrative Judge of the District and to the Registrar
General, and the Registrar General may seek appropriate instru.ctions in

this regard from the Chief Justice for taking up the matter with the

concerned authoritics.

10.No actionable point shall be left unattended and put up for reporting in

more than two meetings consecutively.

11 The Government may be requested to authorise and dircet its concerned
administrative officers of each district to atlend coordmation meetings
and render all assistance within their competence in taking all possible

measures directed towards improving the justice delivery system.

- Sd/
(Pankaj Mithal)
Chief Justice
No: 23 450-23550R ¢/ Dated:- 14.07.2021

Copy of the above forwarded to:

1. The Chief Secretary, UT of Jammu and Kashmir.
2. The Advisor to Hon ble L1, Governor, UT of Ladakh,
1. Pr.Secretary, Department of Home, UT of J&K/ UT of Ladakh.
4. Secretary to the Govt. Department ol Law, Justice and Parlinmentary Affaits UT of 1&K/A )]
of Ladakh. i
5. DGPUT of J&K/GP Ladakh.
DGP Prisons UT of J&K, : - ’
e fOr information and necessary action at their respective ends in respect of fhe
implementation of the order in letter and spirit.
7. Principal Sccretary to Hon'ble the Chief Justice, High Court of J&K, Srinagar
8. Secretary to Hon’ble Mr./Mrs, Justice ;
weee fOT information of their Lt;t’i.;l;i]l& T
9. Director, J&K State Judicial Academy, Srinagar,
10. Registrar Vigilance, High Court of I&K, Srinagar,
I'l. Registrar Computers, High Court of J&K, Srinagar,
12. Registrar Rules, High Court of J&K, Srinagar, !
13. Registrar Judicial, High Court of J&K, Jammu/Srinagar,
4. All Principal District and Sessions Judges of UTs of Jammu & Kashmir and Ladakh.
. Divisional Commissioner Kashmir/Jammu/Ladakh, !
16.  Director Prosecution, UT of J&K/Ladakh.
I7. Deputy Commissioners of all Districts of UTs of J&K and Ladakh.
I8 All Chief Judicial Magistrates UTs of J&K and Ladakly.
19, S8Ps of Police Districts of UT of 1&K and Ladakh.
I Superintendents Jails of UTs of J&K and Ladakh.
= ' B for information and compliance.
ttu(nlzr(;:vfzs High Court of J&K, for uploading the same on (e official website of (he Higlh
22. In-Charge Librarian, High Court of J&K, Jammu/s
record of the same.
23, Order File,

the

rinagar for miormatioy and keeping
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